
Sessions Case No.95(NL)/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Sessions Case No.95(NL)/2022

State of Assam
..............Complainant.

  Vs

Smt Pinky Gohain
...............Accused.

Present: Syed Burhanur Rahman, A.J.S.,
         Addl. Sessions Judge (F.T.C.) 

Lakhimpur, North Lakhimpur.

Advocate for the State: Mr M.P. Hazarika.
Advocate for the Accused: Mr B.M. Das.

Date of Hearing: 22/09/2022.
Date of Order: 22/09/2022.

ORDER

1) Learned A.P.P. is present.

2) Learned  counsel  on  behalf  of  the  accused  Smt

Pinky  Gohain  has  filed  a  petition  bearing

No.1741/22  for  granting  bail  to  the  accused  in

connection with the instant case. 

3) As per the allegation made in the F.I.R.,  one Md

Mustafa  Ali  lodged  an  ejahar  on  13/07/2022

stating  that  on  12/07/2022,  accused  Smt  Pinky

Gohain  and  co-accused  Biki  had  murdered  the

complainant's  brother  Soukot  Ali,  hanged  on  a

ceiling  fan  at  his  house  and  then  the  accused

persons  fled  away.  Accordingly,  the  F.I.R.  was

lodged.
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4) Learned  counsel  on  behalf  of  the  accused  has

submitted that the accused is no way connected

in the instant case and falsely implicated in the

instant  case.  Moreover,  the charge-sheet is  also

submitted  in  the  instant  case  bearing  C.S.

No.447/22 dated 27/07/2022.

5) Learned A.P.P., on the other hand, has submitted

that  the  offence  is  a  grave  one  and  there  are

sufficient  incriminating  materials  against  the

present  accused.  Therefore,  the  benefit  of  bail

may not be granted to the accused person.

6) I have perused the materials available on record.

Vide  order  dated  08/08/2022,  in  Criminal  Misc.

Case  No.178/2022,  this  Court  has  pleased  to

reject  the  bail  application  of  accused Smt Pinky

Gohain.  Therefore  considering  the  nature  of

offence  and  in  view  of  the  order  dated

08/08/2022, the benefit of bail may not be granted

to accused person.

7) Accordingly, the instant bail application is, hereby,

rejected, and the petition is disposed of.

Given under my hand and seal  of  this  Court on

this the 22nd day of September, 2022.

     (Syed Burhanur Rahman)    
                                 Addl. Sessions Judge (F.T.C.) 

      Lakhimpur, North Lakhimpur.

 


